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(c). if not, the  rem e d ia l m easu res  taken  in th is  
rega rd?

THE M IN IS TE R  OF P A R LIAM EN TAR Y AFFA IR S 
AN D  M IN IS T E R  <A T O U R IS M  (S H R I S H R IK A N T A  
JENA): (a) to (c). There is no schem e of the Central 
Departm ent of Tourism for setting up of Guest Houses. 
However, creation of such lodging fac ility  is entire ly in 
the private sector.

344 hote l/guest house licences have been granted 
till date by Delhi Police in the National Capita l Territory 
of Delhi.

In o rder to augm ent existing accom m odation , the 
Centra l D epartm ent of Tourism have issued gu ide lines 
to  th e  S ta te /U T  G o v e rn m e n ts  fo r  fo rm u la tin g  and 
im p le m e n tin g  schem e  fo r a p p ro v in g  and reg is te rin g  
Paying G uest accom m odation.

Telecom System in Aurangabad

2574. SHRI V IRENDRA KUM AR SINGH : Will the 
M in ister of CO M M UNICATIO NS be pleased to state :

(a) w h e th e r  te le c o m m u n ic a t io n s  s y s te m  in 
Aurangabad d istrict of Bihar is com ple te ly in jeopard ised 
cond itio n ;

(b) w h e th e r  te le c o m m u n ic a t io n s  fa c i l i t ie s  in 
Aurangabad is far be low  its requirem ent;

(c) w h e th e r  in c id e n ts  o f c o r ru p t io n s  in 
te lecom m unica tions departm ent of Aurangabad has also 
com e to the notice of the G overnm ent; and

(d) if so , the  d e ta ils  th e re o f and the  rem e d ia l 
m easures taken in th is regard?

THE MINISTER OF COM MUNICATIONS (SHRI BENI 
PRASAD VARMA) : (a) and (b). No, Sir.

(c) Yes Sir.

(d) 3 o ff ic ia ls  of DOT w ere fo u nd  in d u lg in g  in 
m alpractices leading to leakage of revenue. N ecessary 
action is being taken aga inst them.

[E n g lish ]

Prohibition

2575. SHRI BANW ARI LAL PUROHIT :

SHRI RATILAL KAL|DAS VERMA :

SHRI L. RAMANA :

SHRI N. RAM AKRISHNA REDDY :

SHRI CHANDRESH PATEL :

SHRI KRISHAN LAL SHARM A :

Will the M in ister of W ELFARE be pleased to state:

(a) w he ther the Union G overnm ent are aw are of 
the fact tha t va rious State G overnm ents have im posed 
prohib ition or like ly to im pose the sam e in near future 
resulting in heavy revenue loss;

(b) if so, w hether these S tates have sought any 
financia l ass istance from the Union G overnm ent to meet 
the ir loss;

(c) if so, the  de ta ils  of the fin a n c ia l a ss is ta n ce  
p rovided to each State;

(d) w hether any study has been conducted by the 
Union G overnm ent to know that crim es take place due 
to consum ption of intoxicants;

(e) if so, the details thereof; and

(f) the steps taken /p roposed  to be taken by the 
Union G overnm ent in th is regard?

THE M IN ISTER  OF W ELFARE ('SHRI BALW ANT 
SINGH RAMOOW ALIA) : (a) to (f). The inform ation is 
be ing co llec ted  and w ill be laid on the Table of the 
House.

Bokaro Steel Plant Project

2576. SHRI CHITTA BASU : W ill the M in ister of 
STEEL be p leased to state :

(a) the num ber of v illages a ffected as a result of 
im plem entation of Bokaro Steel P lant Project; and

(b) the steps taken for the ir rehabilitation?

THE M IN ISTE R  OF STEEL AND M IN ISTE R  OF 
M INES (SHRI BIRENDRA PRASAD BAISHYA) : (a) and
(b). Land of 49 villages was acquired by Governm ent of 
B ihar fo r setting up of Bokaro Steel Plant (BSL). The 
steps taken by the State G overnm ent and the Bokaro 
Steel Plant fo r the rehabilita tion of d isp laced persons 
a re  p ro v id in g  b a s ic  a m e n it ie s  like  d r in k in g  w a te r 
fac ilities, construction  of roads, schools, health centres 
e tc. a t re h a b ilita t io n  s ite s , and p ro v id in g  o f jo b s , 
pre ference and concessions in award of contracts to 
d isp laced persons etc. by Bokaro Steel Plant.

[T rans la tion ]

Standard of Living of Workers

2577. KUMARI UMA BHARATI :

SHRI AN AN TH  KUMAR :

Will the M inister of* LABOUR be pleased to state :

(a) whether the Governm ent have form ulated any 
new schem e to im prove the standard of living of the 
w orkers;

(b) if so, the details thereof; and

(c) the tim e by which the schem e is likely to come 
into effect?

TH E  M IN IS T E R  OF L A B O U R  (S H R I M. 
ARU NACHALAM ) : (a) to (c). A num ber of labour laws 
provid ing fo r paym ent of m inimum wages, social security, 
industria l safety, Paym ent of Bonus and W elfare Facilities 
like health, housing, education, recreation and water


